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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
( DEP ARTMENT OF REVENUR)

sesasse

New Dolt , tha {f\\. Mazch, 1986,

INCOME=T AX

Noo Gk %< (FuN0.203/93/85-ITA.II) s In continuation of this
Office Notification Noe5736 (FoN0.203/245/8 2=ITA«II) dated
314341984, it is hereby notified for general information that
the Institution mentioned below has been approved by Department
of Scienti fi¢ & Industrial Research, New Delhi, the Prescribed
Authority for the purposes of clausa (13i) of submsection (1) of
Section 35 (Thirty five/One/Three) of the Income-tgx Act, 1961

- read with Rule 6 of the Income~tax Rules, 1962 under the category
*Institution™ gubject to the following conditionsie

1) Thet the National Labour Law Associ ation, New Delhi will
maintain a separate account of the sumg received by it
for scienti fi¢ reseaxch.

14) That the sald Institute will furnigh annugl returnsg of
its scientific research activities to the Prescribed
Authoxity for every financial year in such forms as may
be laid down and intimated to them for this pwrpose by
30th April each year.

r : $11) That the Said Institute Will submit to the Preserihed

: ’ ~ duthority by 30th June each year a copy of their audi ted
annual accounts showing their total income and expenditure
and balance sheet showing its assets ligbllities with a
eopy of each of these documents to the concerned ‘
Commi ssioner of Incomemtaxe 4\‘

iv) That the said Institute wiil apply to Central Board af .
Direct Taxes, Ministry of Finance, (Bepartment of Ravenuse
New Pelhi, 3 months in advance before the expiry of. th& ;
approval for further extension. Applications received
after the date of expiry of approval are liable to be
rejec tede. o

INSTITUTION

5‘ 'Hational Labour Lu Associ ation, Bm36y N.ﬁ.bcs.
pa!‘t—ll. New ﬂelhi-llo 049 ."

This Noti ﬁcation is effective for a period from
1¢4.198% to 31.3.1988, .

( Uitish Dave )
Under Secretary t0 the Government of India




